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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1
No. 508/XC-S-1-20-525-2020
Dated Lucknow, September 18, 2020
NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Ganna (Purti
Tatha Khareed Viniyaman) (Sanshodhan) Vidheyak, 2020" introduced in the Uttar Pradesh Legislative
Assembly on august 22, 2020.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) BILL, 2020
A
BILL

further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953.

IT IS HEREBY enacted in the Seventy first Year of the Republic of India as
follows —

1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Short title and
Supply and Purchase) (Amendment) Act, 2020. comencment

(2) It shall be deemed to have come into force on May 22, 2020.

2. After section 8-A of the Uttar Pradesh Sugarcane (Regulation of Supply Insertion of new

and Purchase) Act, 1953, the following section shall be inserted, namely :- section 8-B of U.P.
Actno. 24 of 1953

"8-B (1) A Motion expressing non-confidence against the Chairman of
Motion of Non- a Cane DeYelopment Council .shall be made and
Confidence proceeded with, in accordance with such procedure as
against Chairman ~ may be prescribed.
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(2) When a motion for non-confidence is carried the Chairman against
whom it is carried shall cease to hold office forthwith and shall be succeeded
by his/her elected successor who shall be elected according to
sub-section (3-A) of section 5 of this Act."

Repeal and 3. (1) The Uttar Pradesh Sugarcane (Regulation of Supply and U.P.Ordinance
saving Purchase) (Amendment) Ordinance, 2020 is hereby repealed. no. 10 0f2020
(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953 (U.P. Act no. 24 of
1953) has been enacted to regulate the supply and purchase of sugarcane required for use in sugar factories
and Gur, Rab or Khandsari Sugar Manufacturing Units and other connected matters. As per provisions of
section 5 of the aforesaid Act, there is constitution of cane development council, among which a Chairman
is elected through the members of the council, who remains in tenure for five years. It was found that when
the Chairman took undue advantage by self decision, it was not possible for the members of the Council to
move non-confidence motion against the Chairman, because there were no provision of non-confidence
motion against the Chairman in the aforesaid Act, in such circumstances and situations, it had not been
possible to take collective decision, which was contrary to demorcatic setup.

To remove the aforesaid anomalies, to maintain the democratic structure in the Cane Development
Council and to make suitable provision in the Act for non-confidence motion as per requirement against
the Chariman of the council, it had been decided to amend the aforesaid Act.

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decisions, the Uttar Pradesh Sugarcanc (Regulation of Supply and Purchase)
(Amendment) Ordinance, 2020 (U.P. Ordinance no. 10 of 2020) was promulgated by the Governor on
May 22, 2020.

This Bill is introduced to replace the aforesaid Ordinance.
SURESH RANA,

Mantri,
Ganna Vikas Evam Chini Milen.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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